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C@EmaM :

THE HON'BLE Mi. JUSTLE V. S. MALIMATH, GHAIRMAN
THE HON'BLE Mi. P. T. THIRUVENS DA, MENBER (A)

‘Sunder Dass $/0 Late Daulat Ram,

Ex-Dr iver Diesel Shed (N.R.) S.S.RBR.,
R/C E~2/233~B, Shastri Nagar, :
Delhi - 110052. ees “Petitioner

In Person
(' Versus
Union of India througﬁ

Shr i Mas ih=Uz=zaman,
Germeral Manager,

-Northern Railway,

Barocda House, : ' '
New De lhi. _ Respondent

By #dvccate shri H. K Gangwan;

O R D E R (caal)

shri Justice V, S. Malimath -

\

The counsel for the respondents gave a cheque

. to the petitioner for Rs.300/- plus interest thereon

of Rs.43/~ on account of delayed payment in accordance
vﬁth the direct iAons' in CCP No, :?4/93. " Thus s there
is- full compliance with the direct io'.ns of the Tribunal
and nothing Svaives for examina'tion. However, the
pe‘tl‘t joner who was _present in person stated that so far
as th\, prov:.dent furd is concerned the same has not

bcen prOperly paid. This ma+te; is also covered by

our ear l:.er directions inC.C.P. No. 34/93 where

vie have rec orded the fact tha't the petltmner had besen

/pax'i G.p.F. amount. ue, however, made it clear that




/as/

1f there are any omissions in that behalf, the

petitioner can bring the same to the notice of the-
authoritias and get the necessary credit made in_his
account. Hence, noth ’;ng is required to be done‘ in
this case in regard to G.P.\F.' also., The entire matier

thus stands conc luded.

2. These proceedings are drop

'fhlra\’*/t’

{ Ps T. Thiruvengadam ) ( V. S, Malimath )
Member (a) ‘ Chairman




